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(C) if t~ repl,. to part (a) aboft 
be in the afIIrmative, the amount 
which will be available in the Fo\lMb 
Plan for th" purpose; and 

(d) how many persons would be 
trained in tbe indigenous syIItema of 
medicin.? 

The MbLlster of lIeal&b and Family 
Plaaning (Dr. Su.bila Nayar): (a) and 
(b). The Central Council of Health 
at it. meeting held in JUBe. 1966 Ht 
Bangalore resolved that the reised 
Shuddha Ayurvedic Euucatlon Sch~me 
a. amended by the Adviser in Indi-
genous Systems of Medicine in the 
Ministry of Health and Family Plan-
ping, and accepted by tile Chairman of 
the Central Boord of Shuddba Ayurve-
dic Education should form the basis 
for the development of Ayurvedlc 
Education in future. The question of 
giving additional coursee. in. modern 
medicine and surgery to students of 
indigenous system does not ari::le. 

(c) and (dl An outlay of Rupees 
Five Cror"" has been proposed for 
the development of Indigenous Sys-
1emlI of Medicine. which includes 
Ayurveda, during the Fourth Plan 
Period in the State Sector. This in-
cludes provision for the upgrading of 
existing Ayurvedic Colleges and/or 
starting new ones. The allocation for 
this purpose will be known only after 
the State Plans have been finalised. 
The number of persons who ,"ould 
be trained in the Indigenous Systems 
of medicine cannot als'" be stilted 
at present. 

1603. SbrI Basappa: Will the Minis-
ter of Planning and Social Welfare be 
pleased to state: 

(a) whether the p~ CozIuIl». 
lion bas taken up the question of 
buildinl more roaclll In mineral beuo-
in. areAIL of 0rIMa and lI7M>re; aD4 

(b) it .... the e.tlD>at.4 ezpa4ttue 
in.olnd therein, 

Tbe Minlster of Planning and SoclaJ 
Welfare (Sbrl Asoka Mebta): (a) The 
Mineral Ores Export Advisory Com-
mittee had made cerla!r. proposals for 
road development in nuneral bearing 
areas in Orissa and Mysore and in 
certain other States. These proposal. 
were forwarded by the Planning Com-
mission to the concerncJ State Gov-
ernments with the r"'lueSL that they 
might be considered tur inclusion in 
the State Plans. They hay. also been 
discussed during the ?lanning Com-
mission IS discussions Oh the Fourtb 
Plan proposals of Slate liovemments. 

(b) A view on these proposals will 
be taken as the road programmes in 
the State Plans are finalised for the 
Fourth Plan. 

DepUtation Allowan .. to C.8.S. 
Doeten 

11M. Bbrlmatl S ... trI N1Pa: 
SIu1 B. C. LlDp 8eM7: 

Will the Irfinister of Bea1t1l ... 
J'amI1,. I'IamlIar be pleue4 to date: 

(a) whether it ill • fact that tile 
deputation allowance of Central Healtlo. 
Service docton hu been .topped .tnce 
1183; and 

(b) if 10. the realODJI therefor? 

The Minister of Health and Family 
Plannln, (Dr. Sushlla Nay"r): (H) and 
(b). In accordance with the C.H.S. 
Rules, 1963. which came into force 
with efl'ect from the l5!t. May. 1963. 
all medical and public heDlth posts 
of the participating orpunisuticns 
were Included In the First Sche-
dule to the Rules in Part A-Duty 
posts and Part B-Deputation post5. 
The aeales of pay of duty and depu-
tation posts being the 8ame. no depu-
'tation allowance Is admissible to 
C.H.S. doctors while holding .uch "de-
putation posts. If they are r&qulrecl 
to serve on deputation or 00 foreip 
IC'Vice Ia • poR other than a poIIC 




